


 

 

 





 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 

 

 



 

 

 

 

 

 



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 



 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 

 

 

 

 

 

 



 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 



 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 

The Food Safety and Standards Authority of India (FSSAI) has asked 

food and beverage companies to remove the term “100 per cent” from 

their labels, packaging and promotional material. The Authority said the 

usage of this term could give a “false sense of absolute purity or 

superiority” to consumers. 

In an advisory, the Authority said it has observed a growing trend of use 

of “100 per cent” on food labels and across various promotional 



platforms. “ This terminology is ambiguous, misleading in the current 

regulatory framework and is prone to misinterpretation,” it stated. 

It pointed out that under the Food Safety and Standards ( Advertising and 

Claims) Regulations, 2018, the term “100 per cent” is not defined or 

referenced in any manner. 
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The Food Safety and Standards Authority of India (FSSAI) has notified 

guidelines specifying the accepted criteria for food-grade recycled PET 

(Polyethylene terephthalate) which can be used as food contact material 

by beverage makers. The guidelines, which specify various aspects of r-

PET recycling, also introduced a new logo that will need to be displayed 

on labels along with information on the percentage of recycled PET 

material used in the packaging material. The food safety authority has said 

that this logo has been developed to ensure “easy identification” and “for 

the benefits of consumers”. 

As per the regulations notified by the Ministry of Environment, Forest and 

Climate Change, consumer product companies will need to ensure 30 per 



cent of recycled plastic is used to make category-1 packaging, which 

includes rigid plastics used in PET bottles, by FY26. These regulations 

came into effect from April 1. 

FCM-rPET resin 

FSSAI said these guidelines “pertain to process and operations” involved 

in recycling of PET materials, which will be used as food contact 

materials. The guidelines also specify the “acceptance criteria” for FCM-

rPET resin (Food contact material-recycled PET). It added the guidelines 

will apply only to recycling technologies approved by FSSAI. 

FSSAI defines FCM-rPET as, “post consumer food grade PET resin that 

has undergone a validated decontamination process” as per norms set by 

national and international regulatory authorities to “achieve specified 

purity for directly holding food.” 

In terms of “markings and labelling, the guidelines stated that the food 

contact material made of FCM-rPET will be required to carry the 

specified logo along with a declaration stating, “...the packaging material 

is made with recycled PET”. Sources said that the specific logo for r-PET 

used in food products has also been developed to identify the r-PET 

packaging is safe and sustainable. 

The guidelines have defined various processes including super-clean 

recycling process and melt-in recycling process among others which will 

be acceptable for producing recycled PET as food contact material. It 

added that conventional recycling processes will not be allowed. “Such 

processes should not be used for manufacturing food contact materials as 

it does not have the decontamination process step,” it added. 

The guidelines have also defined the criteria for testing as well as 

documentation parameters that various stakeholders including food 

business operators will need to adhere to for using recycled PET materials 

in food applications. 



Last month, the Food Authority had organised a national consultation 

with various stakeholders guidelines, which have now been finalised. 

These guidelines come at a time when several r-PET manufactures are 

awaiting approvals from FSSAI for their facilities; the F&B industry has 

raised concerns about lack of enough supply of approved r-PET material 

to meet the demands of beverage companies. 

  
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 

 



 

 

 



 

 

 

 



 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 



 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

The Food Safety and Standards Authority of India (FSSAI) has asked the 

States to step up their focus on curbing excessive sugar consumption in 

school-going children. Referring to a recent directive from the Central 

Board of Secondary Education (CBSE) regarding the establishment of 

‘sugar boards’ in schools, FSSAI  stressed the need for States to actively 

support and implement “this crucial initiative in a big way, recognising its 

potential to significantly curb excessive sugar consumption among 

school-going children and foster healthier dietary habits from a young 

age.” 



In the 47th Central Advisory Committee (CAC) meeting held on May 27, 

FSSAI asked states to step up awareness efforts and implement concrete 

measures to tackle the growing public health concern. This it said was in 

line with the Prime Minister’s call for urgent action against obesity and 

reducing oil consumption by 10per cent. 

“During the extensive deliberations, States and UTs were strongly urged 

to scale up comprehensive measures, including widespread public 

awareness campaigns, to effectively address the Prime Minister’s call for 

an obesity-free and healthier nation,” an official statement added  

The FSSAI emphasised that States are key to the successful execution of 

these public health initiatives. “Discussions revolved around strategies for 

states to enhance their food safety surveillance, promote the ‘Eat Right 

India’ movement, and encourage the availability of nutritious and safe 

food options across all segments of society,” the statement added. 

The 47th CAC meeting was attended by over 60 participants, including 

Commissioners of Food Safety, senior officials from States and UTs, 

representatives from central ministries, and stakeholders from the food 

industry, consumer groups, agriculture, laboratories, and research 

organisations. 

  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 
 

 
 

The Food Safety and Standards Authority of India (FSSAI) on Wednesday 
urged States and Union Territories to intensify efforts in response to the 
Prime Minister’s clarion call for urgent action against obesity and a 10% 
reduction in oil consumption. 
The appeal was made during the 47th Central Advisory Committee (CAC) 
meeting held on May 27 in New Delhi, where comprehensive measures to 
address this growing public health concern were deliberated. 
States and UTs were strongly encouraged to scale up public awareness 
campaigns and implement concrete actions to realise the vision of an 
obesity-free and healthier nation. 
 
A key highlight of the discussions was the recent directive from the Central 
Board of Secondary Education (CBSE) to establish ‘sugar boards’ in 
schools. 
The FSSAI emphasised the critical role of States in actively supporting and 
implementing this initiative to curb excessive sugar consumption among 
children and promote healthier dietary habits. 
The Authority also stressed the importance of enhancing food safety 
surveillance, promoting the ‘Eat Right India’ movement, and ensuring the 
availability of nutritious and safe food options across all segments of 
society. 
 

FSSAI reaffirmed its commitment to providing the necessary technical 

guidance and support to States and UTs for the successful execution of 

these initiatives. 



The 47th CAC meeting saw participation from over 60 members, including 

Commissioners of Food Safety, senior officials from States and UTs, central 

ministry representatives, and stakeholders from the food industry, 

consumer groups, agriculture, laboratories, and research organisations. 

Building on these discussions, a few days back, the FSSAI also urged all 

States and Union Territories to intensify inspections and conduct special 

enforcement drives to curb the illegal use of non-permitted fruit ripening 

agents, as well as the colouring and coating of fruits with synthetic colours 

or non-permitted wax, according to an official release. 

Commissioners of Food Safety across all States and UTs, along with 

Regional Directors of FSSAI, have been directed to maintain strict vigilance 

over fruit markets and mandis to prevent the illegal use of ripening agents 

such as calcium carbide, commonly referred to as ‘masala’. 

As part of these enforcement efforts, go-downs and storage facilities 

suspected of using prohibited substances like calcium carbide for fruit 

ripening are to be inspected thoroughly. 

These combined measures reflect FSSAI’s commitment to safeguarding 

public health by ensuring food safety alongside promoting healthier dietary 

habits across the country. 

 

 

 

 

 

 

 

 



 

 

 

 



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 

 



 

 

 

 

 

 

 

 



 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 

 

 

 



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 

The Food Safety and Standards Authority of India (FSSAI) has required all food 

business operators (FBOs) to submit a closure report or announce their status following 

the expiration of their license or registration to increase compliance and transparency in 

the food business ecosystem. 

According to the most recent directive, which was released on May 16, 2025, FBOs 

must now respond through the Food Safety Compliance System (FoSCoS) portal if their 

licences or registrations have expired. The purpose of this procedural modification is to 

guarantee the correct tracking of food enterprises that are currently operating and to 

stop the abuse of expired permits. 

 

“All Food Business Operators (FBOs), whose FSSAI licence/registration has expired during FY 

2024-25, are hereby directed to mandatorily submit a Closure Report. This report must confirm 
that no food business activity is being conducted at the respective premises on the expired FSSAI 

license/registration number, or else, food businesses shall confirm whether a new 

license/registration has been obtained. FBOs are also required to provide specific reasons for the 

non-renewal of the FSSAI licence.” 

 

Additionally, in the future, the food firm operator is required to justify closing their firm or 
not renewing their FSSAI licence or registration when it expires. The relevant FBO must 
submit such requests via the Food Safety Compliance System (FoSCoS) portal. The 



guidance stated that this step is necessary to ensure traceability and transparency in the 
licensing framework and is a component of regulatory compliance. 
 
Additionally, the regulator emphasised that running a food business with an expired 
FSSAI licence or registration will be considered a breach of Section 31 of the Food 
Safety and Standards Act, 2006, and that Section 63 may result in a fine of up to Rs 10 
lakhs. 

Further, to ensure that non-compliant or closed firms do not continue to operate without 
a valid licence, the most recent action is anticipated to assist FSSAI in maintaining a 
more streamlined and current registry of active FBOs. 
 
Aligning with its goal of ensuring safe and hygienic food practices nationwide, the new 
reporting mechanism supports the regulator's larger push towards digitalised compliance 
and accountability. State food safety departments may investigate or take legal action if 
the directive is not followed. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 

 

 

 

 



As part of the enforcement drive, FSSAI has suggested that inspection of godowns and 

storage facilities, particularly those suspected of using substances like calcium carbide for 

ripening, may be carried out. 

 

"The presence of calcium carbide on the premises or stored alongside crates of fruits 

will be treated as circumstantial evidence against the Food Business Operator (FBO), 

potentially leading to prosecution under the Food Safety and Standards (FSS) Act 

2006," it said. 

Calcium carbide is strictly prohibited for the artificial ripening of fruits under the 

Food Safety and Standards (Prohibition and Restrictions on Sales) Regulations, 2011. 

"The use of this substance poses serious health risks and is known to cause mouth 

ulcers, gastric irritation and has carcinogenic properties," the regulator pointed out. 

Further, FSSAI has also identified cases where FBOs are using ethephon solution to 

artificially ripen bananas and other fruits by dipping them directly into the chemical. 

In this context, the Authority has issued a comprehensive guidance document titled 

"Artificial Ripening of Fruits - Ethylene Gas: A Safe Fruit Ripener". 

The document clearly states that ethephon could be used only as a source for 

generating ethylene gas and strictly in accordance with the prescribed Standard 

Operating Procedure (SOP). 

This SOP details all critical aspects of artificial ripening using ethylene gas, including 

restrictions, chamber requirements, handling conditions, sources of ethylene gas, 

application protocols, post-treatment operations, and safety guidelines. 

"FSSAI urges all Food Business Operators to adhere to these SOPs to ensure safe and 

compliant ripening practices," it said. 

The regulator warned that any violation of these norms will attract strict penal action. 

 

 

 

 

 



 

 

 

 

 

 



 

 



 

 

 

 

 

 

 



 

 

 

 

   

 



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 

 



 

 

 

 

 

 



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 

 



 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 



 



 

 



 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

 

 

 

 

 



 

 

 

 

 



 

 

 

 

 

 

 

 

 

 

 

 

 

 



 

 

 

The Food Safety and Standards Authority of India (FSSAI), under the 

Ministry of Health and Family Welfare, has issued an important public 

health advisory aimed at preventing childhood obesity. The campaign, 

promoted under the Eat Right India initiative, emphasizes the importance of 

healthy habits and nutrition in children’s daily routines. 

 

With the powerful message “Healthy kids are happy kids,” FSSAI shared a 

list of actionable tips for parents and caregivers: 

 

 



FSSAI’s message is part of a broader effort to tackle the growing concern of 

childhood obesity in India. It highlights that small but consistent changes in 

children’s  lifestyles and diets can have a long-lasting positive impact on 

their health. 

Through this initiative, FSSAI is reinforcing its commitment to a healthier 

future with the tagline: “सही भोजन. बेहतर जीवन.” (Right food. Better 

life.) 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

https://www.punenow.com/fssai-urges-parents-to-prevent-childhood-obesity-with-simple-lifestyle-changes/


 

 

SHILLONG, May 10: With food safety becoming an increasingly critical concern in India, the 

Commissionerate of Food Safety, Meghalaya, under the guidance of the Food Safety and 

Standards Authority of India (FSSAI, has intensified efforts to train Food Business Operators 

(FBOs) across the state through the Food Safety Training and Certification (FoSTaC) 

programme. 

Held over a span of 20 days, the training sessions recorded an average daily participation of 80 to 

120 individuals, amounting to over 1,840 vendors in total. These included local vendors, 

restaurant owners and food handlers. 

The programme underscored the importance of every food unit, regardless of size, appointing at 

least one or two trained Food Safety Supervisors to ensure hygiene, quality and compliance with 

national standards. 

Leading the sessions was Deborshi De, a nationally certified FoSTaC trainer from Smart 

Management Consultancy, Kolkata, who emphasised the urgent need for grassroots-level 

awareness. 

“There is no point in forcing the rules and regulations on vendors who have no understanding of 

them,” he said, adding, “Food safety is not a one-day affair. It has to be part of their daily 

practice.” 

He added that the Shillong food safety commissionerate is taking the issue seriously and is taking 

steps in all directions to make food safety training a regular affair. “They are hell-bent on making 

the vendors understand the importance of food safety,” he noted. 

Despite these efforts, the response from several regions has been underwhelming. 

De further pointed out that while enforcing penalties for non-compliance might be tempting, it 

could have adverse effects. “Imposing fines without first building awareness could alienate small 

vendors and worsen the food safety scenario in the country,” he added. 
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